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IN THE EENTRAL AOr'II NI SIR ATI Ut TRIBUNAL

PRINCIPAL BENCH
NEU DELHI .

0.A, 365/1996 Datad 16-2-1996

Hon'ble 3m t. L akshmi Suaminathan , i^aaibar (3)
Hon'ble 3h . K. fluthukum ar, "1 enb er ( A)

, V

Shri Krishan Pal 3.ngh
3/q 3h,Tifca Ram, ^
under Sr.Administrative Officar,
f^Unistry of Defence, Go"t.of India.
Wau Delhi. '

. . . App lie an t.

( 6y Advocate Sh. C.H, Thapiyal )

■  \/s.

1. The Secretary,
iNinistry of Defenca,
Uovt.of India, South Block,Neu Delhi.

2. TheDeputy Chief Administrative Officer,
'Ninistry of Defence,
C-II Hutment,
Oalhousie Road, Nau Delhi.

3. Tha Sr.Administrative Officer,
Ministry af Defance,

1  Oovt.Qp India in the office of
Ooint 3 ecreta.ryi Training )
and CAO C—II Hutments, '
Dalhousia Road, Nau Delhi.

. . . Resoon -^ants.

ORDER (ORAL)

(Hon'ble Smt.Lakshmi Suaminathan, flember (^)

This. application has been filed under Section

19 of the Administrative Tribunal Act challanping the

order datad 27,12.1995 issued by the rasponients

terminating the services of the applicant as casual

labourer uith effact from the data of expiry of one

month '"rom tha data -of racaipt of this order, ( Ann . A , 1).

2. . Learned counsel had read Ann. A.I order. Leirned

coun^jol suomits thau at tha time uhan the applicant's na'^e

uas sponsored by tha Employment Exchange in 1984 there

uas no ranuiramant of any educational nuali^i cations

prescribfid in ths relavant rulss. douavat, Innrned cnunnal
/^adiilis that the applicant has given a false aducetional
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certiricata. K a further subinits that a proosr snquiry has

not been conductad by th a raspondents before passiog the

iTipugnad order dated 27-12-1995,

haue carefully considered the avernnents

and arguments of the learned counsel,

viau of the fact, that there is an admi-sion

on the p-; art of the app lie an^ that he had nroduced "alae
though else

certificate/at the instance of somebody/and h ad anol aP_i 30^
for • ■ -

/the same, ue 'find no merit in this aoplication. The

arguments of tha learned counsel for the aoolic ant that
asince he is/poor oarson and has to suoport a large fa-iily,^

theref0r8 ,hX3 lapses may be condonad cannot be

accepted,

also find from the impugned order dated

27-12-1995 chat reasonable opportunity has been granted

to the aoplicant to defend his case. In uiau of tha
"^ 0

a

facts that ha has admitted f u rnishing/f als e certificate

the decision of the competent authority to terminate

his services cannot be faulted,

yisu of the above facts, this O.A, is dismissed

at the admission stage.

U'
( K.i^luthuk urnar )

amber

(Smt.Lakshmi Suaminat ban)

f"! emb er (A)

sl<


